IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 8124 OF 2009
(@ Speci al Leave Petition (C) No. 10567 of 2008)

| TI EMPLOYEES HOUSI NG COOPERATI VE
SOCI ETY LI M TED ... . APPELLANT
VERSUS

STATE OF KARNATAKA & ORS. ... . RESPONDENTS

ORDER

Leave granted.

Having heard the |earned counsel for the
parties and after going through the avernents made in the
application for condonation of delay filed before the Hi gh
Court and the inpugned orders passed, we are of the view
that sufficient cause was shown by the appellant for the
condonation of delay in filing the appeal before the High
Court.  Accordingly, the inmpunged order is set aside, said
application for condonation of delay is allowed and the
wit appeal is restored to its original nunber subject to
paynment of cost of Rs.20,000/- to the respondents within a
period of one nonth fromthis date. However, in default of
paynment of aforesaid costs within the stipulated period, the
application for condonation of delay shall stand rejected
and the wit appeal shall also stand di sm ssed.

This appeal is disposed of with no order as

to costs.

( SURI NDER SI NGH
Nl JJAR)



NEW DELHI ,
DECEMBER 04, 2009.



